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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
EIGHTH SESSION

THE VISVESWARAIAH TECHNOLOGICAL UNIVERSITY (AMENDMENT)
BILL, 2015

(L.A. Bill No. 30 of 2015)

A Bill further to amend the Visveswaraiah Technological University
Act,1994.

Whereas, it is expedient further to amend the Visveswaraiah
Technological University Act, 1994 (Karnataka Act 39 of 1994) for the
purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the sixty-sixth
year of the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called
the Visveswaraiah Technological University (Amendment) Act, 2015.

(2) It shall be deemed to have come into force with effect from 1st day
of April, 1998.

2. Amendment of section 5.- In the Visveswaraiah Technological
University Act, 1994 (Karnataka Act 39 of 1994) (hereinafter referred to as
the principal Act) in section 5, after clause (8), the following shall be
inserted, namely:-

“(9) undertake necessary or expedient action to pursue and promote
the objectives of the university as a non-profit organization.”

3. Amendment of section 23.- In section 23 of the principal Act,
after sub-section (4), the following shall be inserted, namely:-

“(5) the funds of the University shall be invested in any of the
Scheduled Banks.

(6) The funds and income of the University shall be solely utilized for
achievement of the objects of the University and no payment shall be made
to the trustee or members by way of profit, interest or dividends etc.”

4. Insertion of new section 48A.- After section 48 of the principal
Act, the following shall be inserted, namely:-

“48A. Dissolution or winding up of the university.- In the event of
dissolution or winding up of the University, the assets remaining as on the
date of dissolution shall under no circumstances be distributed among the
members of the Executive Council or Finance Committee, but the same shall
be transferred to another University whose objects are similar to that of this
University.”



STATEMENT OF OBJECTS AND REASON

It is considered necessary to amend the Visveswaraiah Technological
University Act, 1994 (Karnataka Act 39 of 1994), to enable the university to
get the benefits of Income Tax exemptions under section 12A of Income Tax
Act, 1961.

Hence, the Bill.



FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed legislative

measure.

R.V. DESHPANDE
Minister for Higher Education

M. GURURAJA
Secretary
Karnataka Legislative Assembly



ANNEXURE

EXTRACT FROM THE VISVESWARAIAH TECHNOLOGICAL UNIVERSITY
ACT, 1994 (KARNATAKA ACT 39 OF 1994)

XXX XXX XXX

5. Objectives of the University.- XXX XXX XXX

(8) to affiliate all Technical Education Institutions excluding
Polytechnics, ITSs and ITCs.
XXX XXX XXX

23. Funds of the University.- XXX XXX XXX

(4) The Government shall, every year, make non-lapsable lumpsum

grants to the University as follows:-

(a) a grant not less than the net expenditure incurred in the financial
year immediately proceeding the appointed day in respect of the activities of
the Colleges of Engineering, Technology and allied sciences which are

transferred to the University and the Divisions of the University;

(b) a grant not less than the estimated expenditure on pay and
allowances of the staff, contingencies, supplies and services of the

University;

(c) a grant to meet such additional items of expenditure, recurring and
non-recurring as the Government may deem necessary for the proper

functioning and development of the University.

XXX XXX XXX
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